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THE HON'BLE SHRI T. CHANDRASEKHARA REDDY, MEMBER (JUDL.)

This is an applicstion filed by the applicaht
herein, under Section 19 of the Administrative Tribunals
ACt, to direct the respondents tc consider and appoint’
the applicant on compassionate grounds tc mitigate

hardship to the family.

The facts giving rise to this application

in brief may be stated as follows:

1. One Sri T. Deenadayalan, who was working
as Postal Assistant in the Kuppam Post office died
on 15,.9.1985 while he was in service. As could be

seen from Annexure 3 té’fhé‘OA‘>the said Sri Deenadayalan
is said to have
L died on 15.9.1985 fotlowing a brutal attadc by a goonda
from
at Kuppam. But neither’ 11 the application filed by
from '
the applicant, nor 7. the counter filed by the respondents

we are not madeQEEKWB “the way and manner of the death
7 "&nd also reasens that led to his death.
of the said Sri Deenadayalan/ The said Sri Deenadayalan

D

had left behind bis wife, the applicant herein who is the

only son and two un-married daughters,

. 2. An application‘was made by the widow of the
said Sri Deenadéyalan, to appoint the applicant herein
Cn compassionate grounds in relaxation of normal recruitment
rules. The applicant herein, Sri D. Venugopal@; =
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in April, 1986. The representations of the mother of
the applicant to the competent authority was negatived
by the competent authorities ang hence, the present CA
is filed by the applicant herein for the relief&)already

indicated above,
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3. Counter is filed by the respondents { I
opposing this OA.

-said
4. In thhi@ounter, it is maintained that the

mother of the applicant is in receipt of a monthly
there on

pension of Rs,470/- plus relefs /and she was provided

with the following monetary bénefits consequent to

the death of the said Sri Deenadayalan.

DCRG : Rs, 15,822/~
GEF Rs.14,726/-
PLI o Rs. 8,292/=
CGEAS Rs.20, 760/~
DRF Rs.10,000/-

It is significant to note that in the counter filed
by the respondents, it is ewleaded stated that the
marriage of one daughter was performed from the

pensionary benefits of the deceased employee.
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5. #% the counter filed by the respondents
it is not known whether the family of the deceased

employee x owns any movable/immovable properties,

Hence, to consider whether the family of the

deceased employee is in indigent circumstances, it
much
is veryénecessary in the peculiar facts end ¢ircum -

stances of this case, to ascertain whether the family
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of the deceased| {is owning. any ovable/immorables”
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To
1. The

2. The

3. The
4, The
5. One
6. One
7. One

pvm

Chief Fost Master General, Hyderabad.

®

6. With the material available with us,

we are nct in a position to decide whether the

family of the Geceased employee is in indigent circumstances
Sc, we see no other laternative except to remit back the
matter to the competent authority to make enguiries

afresh and ascertain whether the family of the deceased

owns and possesses any movable/immovable property

and taken ncessary action in the matter of compassiohate

appointment as is open to them under law.

7. In the result, we allow this OA and

remit the Matter back to the respondents to consider the
cazse of the applicant afresh in accordance with law

for appointment on compassionate grounds, after making
necessary enguiries about the movable/immovable property
ovned by the family of the deceased employee and if the
competent authority is satisfied that the femily of the
deceased deserves appointment on compassionate grounds,
In the circumstances of the case, the parties are

directed to bear their own costs.
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(T.CHANDRASEKHARA REDD N
Member (Judl.)
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f March, 1982 .
* .Registrar(

Secretary to Govt,., Dept., of Posts, New pelhi,

Post Mgster General, Kurnool, '
Sr.Superintendent of Post Offices, Chittoor.
copy to Mr.K.S.R.Anjaneyulu, Advocate, CAT,Hyd.
copy to Mr,.N,v.Ramana, Addl. CGSC,CAT.Hyd.
spare coOpye.
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